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THE FOREIGNERS (AMENDMENT)
BILL, 1998

THE MINISTER OF HOME
AFFAIRS (SHRI L.K. ADVANI):
Madam, T beg to move for leave to
introducc a Bill further to amend the
Forcigners Act, 1946.

The question was put and the motion was
adopted.
SHRI L.K. ADVANI:
introducc the Bill.

Madam, |

STATEMENT BY MINISTER

Bomb Blast at Inter-State Bus Terminus,
Delhi on 26th July, 1998 and Law and
Order Situation in Delhi

VICE CHAIRMAN (SHRI MD.
SALIM IN THE CHAIR] THE
MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): Sir, On 26th
July, 1998 at about 1330 hours, a
powerful bomb explosion occurred in a
Haryana Roadways Bus soon after it had
arrived at the -Inter-State Bus Terminus,
Delhi. The rear portion of the bus was
completedly ripped off and four other
buscs which were nearby werce also partly
damaged. The unfortunate incident led to
the dcath of two persons and injury to
other four persons. The loss of life is too
precious to be compensated. However,
the  Government of National Capital
Territory of Declhi have in order to
provide some immediatec relief to the
victims announced an cx-gratia paymcnt
of Rs. 1.00 lakh to the next of kin of
those who lost their lives in this incident
and Rs. 10,000/ - to cach of those who
sustained injurics.

The investigation into this incident is in
progress. It, however, appears that this is
a part of diabolical design perpctuated by
clements imimical to the sccurity and
integrity of this country over the last few
years. The National Capital Territory of
Dcthi and its adjoining arcas have since
11th Dceember, 1996 witnessed as many
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as 40 such blasts including the last onc
which occurred yesterday.

[ would like to inform this august
House that Delhi Police has been able to
solve out 36 bomb blasts incidents with
the arrest of 14 suspected militants,
including 7 forcign nationals, during last
few months. Therc arc reports that these
bomb blasts were organised by IS1 outfit
of Puakistan led by a militant group
hcaded by Zaki-ur-Rchman and Abdul
Karim Tunda.

In  addition, Dclhi  Police and
Hydcrabad Police have through sustained
efforts been able to expose Pakistan ISI/
Lashkar-c-Taiba network operating in
India as a result of which four Pak
nationals, onc Bangladeshi national and a
key Indian  collaborator bascd in
Hydcrabad were arrested. A substantial
quantity of arms and ammunition
including 15 kilograms of RDX was
recovered from this gang on 1st July,
1998. This was followed by another
break-through when Delhi Police, on
10th July, 1998, rccovered 18 kilograms
of RDX and sophisticated timer devices
from a truck in thc Punjabi Bagh arca of
Declhi. This led to the arrest of two
persons suspected to be Punjab militants.
1 takc this opportunity to assurc this
august Housc that the Government will
not lcave any stonc unturncd to climinatc
all threats to the sccurity and integrity of
this country.

THE VICE-CHAIRMAN (SHRI MD.

SALIM): Any clarifications?  Mr.
Doraisamy.
SHRI V.P. DURAISAMY (Tamil

Nadu): First of all, 1 must congratulate
the Minister for admitting that the law
and ordcer position in Delhi is not good.
It is a strong news also that the ISI
activists arc bchind these operations. Sir,
may [ ask the hon. Home Minister—
whenever these types of bomb blasts take
placc in various parts of India,
particularly in Tamil Nadu, Coimbatore
or whenever any law and order problem

arises in Bihar and Calcutta—whcether it
»
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was  under  political  pressure  or
administrative  proccdure  that  the
Government  of India used to scnd

Central Teams to study the situation to
find out the correct position? Likewise, 1
would like to know whether the
Government of India is going to scnd a
Central Team to study the bomb blast
incident which took place in Delhi. Also,
it is not corrcct to send a Central Tcam
whenever a law and order problem ariscs
in the States. Sir, I would like to know
from the Minister whether the victims of
this blast are going to be compensated
with a higher amount. What action has
alrcady been taken by the Government?
What action is going to be taken by this
Government? Also, 1 would like to know
whcther the Government is going to stop
sending any further Central Teams to the
States for law and order affairs.

SHRI JOHN F. FERNANDES (Goa):
Mr. Vice-Chairman, Sir, thc hon. Home
Minister has on record stated that the law
and order situation in Dclhi is not up to
the mark. He was directed to make a
statcment in this House on Friday and
this happened on Sunday. So, I share the
concern of thc Gaovernment of India.
But, timc and again we raised this issuc
as to how this RDX is smuggled across
the border into our country. Though we
fenced our borders in the North-West, 1
wouid like to know whether the
Government has tightened the borders on
international fronts. We scc that ISI is
more active in the South. We also sce
that ISI is opcrating from Bangladesh and
from Ncpal. The border between India
and Necpal is open for any national to
come without any hindrance. 1 would like
10 know whether the Government has
taken any precaution to  sce  that
detection of RDX is done.

1 raised this issuc last timc also. I
belong to Goa and we have umpteen, at
least a dozen, charters coming to Goa
from forcign countrics. There is laxity in
sccurity. You do not have sniffer dogs.
So. how is the Government going to sce
that thc smuggling of RDX into the
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country is avoided? Unless you tighten
thc screws at the international entry
points, at lcast, at thc dcclared entry
points like the airports, the land routes
and the railways, 1 do not think you
would be able to fight insurgency.

It is not sufficient that we fence our
border in Kashmir and Punjab. May 1
know from thc hon. Home Minister as to
what is  the assessment  of  the
Government  in regard to the routcs
through which RDX is being smuggled
into the country? Whcerever there has
been a scizurc of cxplosives, whercver
thcre has becen some threat to public
property, wherever the soft targets are
being attacked, I think there have bceen
some arrcsts. Therefore, the Gavernment
is in thc know of information as to the
entry points in the country. 1 do not
think it is possible to smuggle it through
the intcrnational  flights. The only
possibility of thesc things coming into the
country is through the neighbouring
countrics—cither Myanmar or Bhutan or
Nepal or Bangladesh.

I hope the hon. Minister would address
himself to the queries which 1 have
raised.

Thank youu, Sir.

st I =W TEE (FW WW): IWNAY
TRE | O TR TR S Y 26 e, 1998
fm 9o %1 3@ o @ @R s @ gaEe

sl i wen R 32N T o waemn R 11

fEoma, 1996 W T 26 FOE, 1998 TF 40
vemy g 31 IR wa @ R o wEw 233
o warw ¥ a2 ek s1s wiow safet
R figaw fem om0 et @ R WA
Toar ¥ W W AR F e @ @ E, 40
= A D e % o ok st ¥ @
T Al W SO G o @ B 9 e
2yF B, IR 99 HLH @, IR w9 g ),
A o WE R T W Gaw T d
Te i S @ I A g R dw & ey, 2w
#H dmsll % et it fadw w=F = A
g ¥ ot W ®e & sl A, =R a8
aETHaTs ¥ Wi @, =8 W off A & W W

¥ waw ¥ feol % 3t wou A #togEk

[RAJYA SABHA]

by Minister 308

f e A @ e aEn 8, @ A e @
fomd fr wfos 3 g0 o & el | 2 %
FR v feeeh ¥ et T T e

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Minister, there was a
dircction from the Chair that on the
question of law and order situation in
Dclhi also, you will make a statement. It
is better if you make this statement now.

SHRI L.K. ADVANI: Mr. Vice-Chair-
man, earlier, I had been told that con-
cern was expressed in the House both on
thc bomb blast incident and on the gener-
al law and order situation in the capital.
A dircction had been given to prepare a
statement on that basis. Subsequently;
when I saw the Revised List of Business,
it mentioned that I had to make a state-
ment only on the bomb blast. Therefore,
it was that 1 read out only that portion.
But, as you have just indi-
cated, ....

SHRI VAYALAR RAVI (Kerala): It
should bc circulated.

SHRI L. K. ADVANI: It has been
circulated. I have been told to read it
out. I will read it out.

The hon. Members of this august
House also expressed their anxiety and
concern on 24th July, 1998, about the law
and ordcr situation in Delhi. 1 would like
to convcy on behalf of the Government
that we all share this anxiety and concern
and arc fully scized of the matter. In fact,
some of my colleagues have told me as to
why, as the Home Minister, I have said
that the situation is not satisfactory. I
have been cautioned that this is not the
way in which a Government functions.
But I have done it very consciously and
very dcliberately.

There has been since May this year
undoubtedly a sudden spurt in the inci-
dence of robberies. I personally reviewed
the prevailing law and order situation in
the National Capital Territory on the
18th July, 1998. In that meeting, not only
the police officials and the Home Minis-
try officials were present, but Members
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of Parliament from this House as well as
from the other House, the Chief Minister
of Dclhi, and the leader of the Opposi-
tion in the Statc Assembly werc also
present. I found that the total number of
hcinous crimes committed in the first half
of 1998 (January—June), was 1,277 and
the ocrrespanding figure for 1997 was
1,285. So, during this first half there have
been lesser crimes in terms of the figures.
It was presented by the Commissioner of
Police that the crimc had not increased
but that it had decreased. I told this to
him personally. However, it has to be
conceded that claims about the law and
order situation cannot be based on statis-
tics alonc. The rcal indicator in this
rcgard is public perception which, at the
moment, is that the law and order situa-
tion in Delhi is unsatisfactory. 1 said that
this public pcreeption should change.
Thercfore, it is imperative that the police
should achieve results in curbing crime
and a break-through in solving the
crimes. At the same time, it must take
ncw imitiatives in identificd thrust arcas
to that thc public at large feels more
sccurc and reposcs more confidence in
the police.

The Declhi Police has over the last few
weeks taken scveral concrete measures to
cffectively mceet the situation and instill a
scnse of confidence in the public. These
include vigorous intensification of beat
patrolling, espccially from 6-00 P.M. to
10-00 P.M.; high visibility of police in
vulncrable areas; intensified surveillance
over the activitics of known criminals,
particularly on the known robbers who
are out on bail; raids over the places of
ill-reputc  and suspected hide-outs of
criminals; improved intclligence gather-
ing, including exchange of information
about criminals through periodic inter-
State crimec coordination meetings with
the officicrs of U.P., Haryana and Rajas-
than; and launching of “Operation Black
Rose™ to check and sharpen the respon-
scs of thc Dclhi Police personnel in a
simulted crime situation.

These cfforts have begun to yicld some
tangible rcsults. Out of 405 cases of
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robbery reported during the currenty ycar
upto the 15th July, 1998, as many as 233
cases have been worked out, and 515
persons suspected to be involved in these
crimes have been arrested.

Let me assure this august House the
the Government is determined to dcal
with the crime situation in thc national
capital in a manncr so as to cnsurc that
the confidence of the people of Delhi is
restored in the law and order machinery.

SHRI VAYALAR RAVI: Sir, the
hon. Homc Minister has made the state-
ment in two parts. One is about the
explosion in the capital, which has cre-
ated a panicky situation or a panicky
fecling among the local people. The other
is about the increasing rate of crimes in
the city, which we rcad cveryday in
newspapers.

Of course, 1 am not dcnying the fact
that Dclhi was witnessing the terrorist
activitics starting from the Punjab mili-
tants down 1o, as you say, some persons
who arc connccted with forcign nationals.
It is truc.

You arc narrating the incidents, and
you arc talking about giving some com-
pensation. People cverywhere are living
in a high-tcch world in every scnse. So,
Sir, mercly watching and reacting to an
accident is not enough. It is nccessary
that we must act in advance. It nceds a
special training. I fecl that the technology
has changed. Apart from human bombs,
cven a rcmote control can create explosi-
tions. You can make an explosion from a
long distance and create a disaster and
pack and kill pcople. So, it needs more
advanced training. It cannot be done in
onc day. It is a continous process. Unfor-
tunatcly, in the police systcm, especially
in the capital city of Delhi, it is lacking. |
am not saying that it is only your mis-
take. But you have to evolve a new
method. T am suggesting that you have 10
evolve a ncw method of preventing it.
How do you do it? How do you act?,

‘Mcrc!y having policemen in uniform
will not hclp. These people will have to
be traincd in modern methods as is being
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adopted in Eurpoe and in America. Sir,
we havce alrcady rcad in newspapers
whatever the hon. Minister has said in his
statcment about the various incidents and
arrests madec. But, Sir, wc have to go
decp into the problem. No report has
been given as to who owned the responsi-
bility for thc bomb blast, which took
placc in Dclhi two days ago, in which a
bus was blown up and two prople were
killed and scvcral injured. Nobody has
owned responsibility so far. So, the
Home Minister has dcfinitely come to the
conclusion, going by the Police Commis-
sioner’s report. I wish the Home Minister
had some other source to find out
whether the Declhi Police was right in its
conclusions or somcbody clse was bchind
the cxplosion. T would like to know
whether we are going to adopt certain
ncw mcthods to fight thc advance tech-
nology bcing adoptcd by criminals for
killing pcoplec. He must also know what
arc the new methods we can use to fight
them. We read in the papers today that
the President of a ncighbouring country
was about to be killed by 2 human bomb,
but, luckily, his programme was cancel-
led. My fcar is that thc gun culturc is
coming to Declhi. 1 do not know whcther
Dclhi is going the Mumbai way. Under-
world in Mumbai is a threat to human
life there. If you look at the ncwspaper
reports, you will find that everyday a
number of robberics are taking place in
Declhi. It is an attempt by a certain group
of pcoplc to establish an underworld gang
here in Dclhi so that they can dictate
their terms to everybody. This is a matter
on which immediate action has to be
taken. Morcover, the Chief Minister of
Jelhi has made a statement that the
border between Decelhi and UP has be-
comc a no-man’s land. Criminals take
shelter there. In the background of these
reports and the deteriorating law and
order position in the perception of the
public at large, I would like to know
from thc hon. Minister whether he will
take all these facts into account and tell
us what stecps he is going to take to
prevent all these crimes.

[RAJYA SABHA]
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): There is a request from the
Home Minister. He has to go to the Lok
Sabha to make a statement on atrocities
committed on women. There are still a
few names for clarifications. In the list of
business it was included that he will make
a statemcnt on bomb blast in Delhi on
26th, but subscquently the Chairman di-
rected him foe e N g5 for
™ o, Gk # amw wa fiuen fF 3@
o w, o s W Redz ¥ &) A Sm
9T & T 9 @@ @ T @ qE gen fr
T TS G ¥ Ik AN ¥ o W@ 8y
So, the Chair directed. It was not in-
cluded in the List.

SHRI L.K. ADVANI: May 1 submit
that these are really two passages of the
same problem? Onec rclates to the bomb
blast occurring in various parts of the
country and this particular bomb blast,
which occurred in Delhi, is a part of this.
In that context I have already said. But,
the other issue relates to general crime in
Declhi. It is more related to the function-
ing of thc police and the functioning of
the Government ctc. I would be willing
to reply to this question, if you permit
me, tomorrow or the day after. I have
made a comprehensive statement now on
both the issues—bomb blast as well as
the law and order situation. In that con-
text I would be willing to answer any
clarifications that are sought.

IqgwmaAy (st dgnr welm): T A
& 7g T @ R wE weR Fm s
# FFF o w0 X S & A AW @ ww E
frow A WS ow g ek gy, S
RAFEHT B @ I, € I AT WA
g S e 9 g fag e fRew

st $n @@ wE: A-d @ AW R

suqweay (st WRwR welld): & W
R ¥ om RRFRE @ &, S of J9e
Eofl
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sft IW oW aEw: 4R T ¥ FTH g
F orqefa 2 dfsm) W S S ar A AW,
R fa 3 &

Iy (st dEmE |eflm): 9 9w
¥ waE A I 9 T @ e
S oyl

SHRI 8. VIDUTHALAI VIRUMBI
(Tamil Nadu): Sir, we can fix up the time
afterwards. He can go to Lok Sabha now.

SHRI VAYALAR RAVI: We can
have it tomorrow or the day after.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You can go now. The Sec-
retariat will inform your Dcpartment.

SHRI L.K. ADVANI: Thank you.

THE ELECTRICITY LAWS (AMEND-
MENT) BILL, 1998—Contd.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now we will take up further
discussion on the Electricity Laws
(Amendment) Bill, 1998. Shri Viduthalai
Virumbi.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr. Vice-Chairman, Sir,
now we are discussing about an important
issue concerning the country. Before we
take up the Electricity Laws (Amend-
ment) Bill, 1998 into consideration, we
have to go through the background which
compelled this Government to bring forth
this Bill. The Eighth Plan envisaged an
addition of more than 30,500 MW ener-
gy. But the Government could add less
than 16,500 MW energy.

During the Ninth Plan, the need-based
energy capacity calculated by the Govern-
ment is 58,000 MW. But the fecasible
capacity addition calculated by the
Government is about 40;000 MW. There-
fore, the difference between the need-
based capacity and the feasible capacity is
about 18,000 MW. So, there will be a
shortage of energy. How is the Govern-
ment of India going to bridge this gap?
According to the Planning Commission,
to achieve the Ninth Plan target like
generation, transmission and distribution,
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it would cost the Government about
Rs. 2,50,000 crores. Out of which the
Central sector will bear Rs. 1,05,000
crores lcaving Rs. 55,000 crores expendi-
ture to the State sector. They hope that
the private sector would be able to bear
an expenditure of Rs. 86,000 crores. But
the past achicvement by the private sec-
tor indicates that it cannot bear that
much expenditure.

During the Eighth Five Ycar Plan
period, hydel power and thermal power
in the private sector could add only 1,430
MW of power. When this is their per-
formance, on what ground could you say
that privatc sector would raise Rs. 86,000
crores. I would like to know whether it is
feasible. Are we going to repeat the same
performance of the Eighth Plan? This is a
moot question.

Even though an expert committcc has
submitted its recommendations, the hydel
power policy is yet to be finalised by the
Government. Why has the Government
not finalised the hydel power policy? The
hydel power is available abundantly in
the North-East. They are having suffi-
cient potential. If we have cordial rela-
tions with our neighbouring countries, we
can tap this hydel power. Nepal is having
nearly 90,000 MW of hydel power poten-
tial. We can be benefited from this by
entering into an agreement with Nepal.
We can tap the hydel power from the
Brahmaputra river. I feel we need not go
in for thermal power. But who has stop-
ped the Government from formulating
the hydel power policy? I suspect the
people who are interested to invest their
money only to earn profit from thermal
power stations and sell their equipment
have obstructed the Government from
framing the hydel power policy. They
would stop this. If it is not so, what are
the other reasons for delaying the power
policy, the hydel power policy by the
Government? We want to know that.
Regarding this, we want some com-
prehensive approach. Now, in the Ob-
jects and Reasons, you have said that it is
proposed to provide for transmission as a



